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Contributory  Provident  Fund to Shr 
Kuikarni, on hi* resigning from the post of 
Director General, ft in accordance with 
the Contributory Provident  Fund Rules 
of the Indian Institute of Foreign Trade.

(e) and (f)  Do not arise.

Export of Jwte goods to U.S.S.R.

6763. SHRI  M. M. JOSEPH : Will 
he Minister of COMMERCE be pleased
*o State :

(a) whether the export of jute goods to 
U.8.S.R. from India has come to a stand- 

•«“!
(b) whether the fate of a bulk Russian 

business in the last two months involving 
about 40,000 tonnes of hessian bags and 
•cloth worth Rs. 18.6 crores has become 
uncertain; and

(c) if So, the reasons threfor ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE  (SHRl 
VISHWANATH PRATAP SINGH) : (a) 
to (0)  As the contracts for export of jute 
goods to USSR contained certain stipula­
tions which were not in line with exchange 
Control Regulations, Contracts received by 
the Export  contracts Registration Gom- 
mitteeupto31*3-1975 tothetune of29,000 
tonnes valued at Rs. 17.30  crores were 
held up. Reserve Bank of India eventually 
agreed, .is a special case, to allow shipment 
of jute goods against these  contracts.

Amendment of Companies  Act

6764. SHRI  M. KATHAMUTHU : 
Will the Minister of FINANCE be pleased 
to state:

(a) whether the Tamil Nadu State Gov­
ernment has requested for amendment of 
the Companies Act to enable the workers 
in the public sector undertakings to have a 
share in the capital; and

(b) if so, the salient features threof and 
Government's reaction thereto ?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI PRA- 
NAB KUMAR MUKHERJEE): (a) and
(b)  The Government of Tamil Nadu 
has submitted a proposal for issue of a 
separate class of Shares called “Employees 
Dividend Guaranteed Shares". The em­
ployees investing in such shares will get an 
assured return and the dividend payable 
out such shares is to be treated as an 
admissible deduction for computing the
xable income of the companies issuing

*«*<$ fhares. The pr<rpo«*i %«!i involve 
not  the vamAmntiot the Cnasamics 
Act but also the Income Tax Act, The 
Central  Government has not taken a 
decision on the matter.
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Alleged Smuggling activities of Suk> 
liar Narayan  Bakhia and hisJ 

Associate

6767.  SHRI MADHU LIMAYE: Will 
the Minister of FINANCE  be pleased to 
state:

(a) whether the Prime Minister received 
from a Socij list M.P. a communication 
dated the 7th August, 1974 to which some 
papers were atta ;hed which gave informa­
tion a bout the wiggling activities of 
Sukhar Narayan Bakhia and h:s associate 
like Haribhai Tandal end Premabai Tan­
dal;

(b) if so, the details of the information 
given, including  information about the 
modus optrandi of this smuggler, the names 
of his associates, and the wealth and pro­
perties amassed by Sukhar Narayan Ba­
khia and his associates; and

(c) the details of the action taken against 
these people especially in regard to theijr 
evasion ol taxes and the illegal accumula­
tion of property and wealth?
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MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI PRA­
NAB KUMAR MUKHERJEE)  ; (a) 
Yw, Sir*

(b) The information referred to the amas­
sing of wealth by Sukhar Narayan Bakhia 
and his associates in real estate, building 
facilities for construction of  boats  etc. 
and the various arrangements for smugg­
ling and transporting of smuggled goods.

(c) Government also were already aware* 
of the activities of Sukhar Narayan Ba­
khia. He was detained unde* the MIS A 
Ordnance ̂ and subsequently under  the 
Conservation of Foreign Exchange and Pre­
vention of Smuggling activties Act. He and 
his  associates are being  prosecuted for 
various offences under the Customs Act 
and departmental action is also in progress. 
His premises and the premises of his asso­
ciates have been searched. Prosecution has 
been launched against him and others under 
the Indian Penal Code also. Additions to 
their declared income have been made and 
to safeguard revenue a number of properties 
have been attached. Penalties have also been 
imposed on some of his associates under the 
Income-tax Act and other proceedings for 
penalties on him are pending. Under the 
direct taxes,  cases of Sukhar  Narayan 
Bakhia and is associates have been centra­
lised for a thorough investigation*

Sub-contîacts for India under French
Projects in West Asian Countries

6768.  SHRI  MOHINDER SINGH 
GILL :  Will the Minister of FINANCE 
be pleased to state:

(a) whether as a result of meetings of the 
Indo-French  Study Groups,  India will 
get sub-contracts under the projects  to 
be executed by France in West Asian coun­
tries; and

(b) if so, the names of the projects and 
the extent of involvement?

THE  MINISTER  OF  FINANCE 
(SHRI  C.  SUBRAMANIAM)  :
(a)  and (b) In the Second Meeting of 
the Indo-French Study Group on Econo­
mic and Tehnical Cooperation held in 
New Delhi on 3rd and 4th March, i975> 
it was recognised that there was a comple- 
mentality of skills and capabilities between 
Indian and French industries which could 
be applied with mutual advantage for parti* 
cipating in the setting up of projects >n third 
countries, including  countries m Wc$t 
Asia.




